&

IIT THE CENTFAL ADMIIISTFATIVE TERIBUIAL, JAIFIF BEICH, JAIFUR.
* % %
DPate of Dacision: 22.4.96
CP 1&5/95 (0A 876/35)
Failash Chand ' eee Potiticner
Versus

Shri M.Sarajuddin & Bnr. .o« Pezpondents
CORAM:

HOIT'BLE ME, GOPAL TRIZHIR, VICE CHAIFMAN

HOI'ELE MF. O.P. SHAFMA, MEMFER (A)
For the Petiticoner ees Mr. 3hiv Fumar

ror the Respondenta eee Mr, S&.V. Valia, CLA,

ORDER
PEF. HOIT'ELE ME. SOPAL TREISHIA, VICE THATPMAN

Fetiticner, I'ailazh Chand, in thiz Conktzmpk Petition u/s 19 of the
Administrative Tvikunals Ackt, 1535, has alleg:zd contemph of the Trikunal
ajainst the responaents.

Z. Wz have heard the lezarmed counsel for the petitionsy and Mr.S.T.Yalia,

CLA, Jdepartmental represzntative on behalf of the resfondznta.

3. Thzre was a Jdirecition of kthe Trikbunal for processing he petitionsr's
£

case for payment as por decision talen vide AnnlA-7 and if it iz found that

o

the pebitionsr haz worksd then the payment 2hall e mades fov the pericd he

has worlzd.  The learned counsel for the petitionsr has producesd hefors us
a copy of the vecsipt dated 12.4.9%, which has besn talen on vecord,

according to which the petitioner has already rvecsived a chequs fuoo
Fe.H321/- in compliance with the aforesaid decizion.  The Airecticon has

been fully complisd with.

4, Thiz Contenps Fetition iz, therefore, dismizsed.  1Motices izsued ave

discharged.
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